
THE AL~GAKH MUSLIM UNIVERSITY 
(A~ENDMENT) ACT, 1965 

I No. r g  OF 1965 

[22nd September, ' 19651 

An Act further to amend the Aligarh Muslim University Act, 
1920. 

BE it enacted by Parliament in the Sixteenth Year of the Republic 
of India as follows:- 

1. This Act may be called the Aligarh Muslim University (Amend- Short title, 
ment) Act, 1965. 

40 of 1920. 2. 1n section 23 of the Aligarh Muslim University Act, 1920 (here- :%;$ 
i n ~ f t e r  referred to as the principal Act),- section 

23. 

(u) in sub-section (I), the words and brackets "and the Pro- 
Vice-Chancellor (if any) f'or Dhe time being," shall be omitted; 

( b )  for sub-sections (2) and (3), the following sub-section 
shall be sdbstituted, namely: - 

" (2) The functions of the Court shall b e -  

(a)  to advise the Visitor in respect of any matter 
which may be referred to the Court for advice; 

(b) to advfse my other authority of the Univezsi@ 
in respect of any matter, which may be referred to  the 
Court for advice; and 

(c )  to perform such other duties and exercise such 
other powers as may be assigned to it by the Visitor or 
under this Act.". , 
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Arnend- 3. For sub-sections ('81, (3) ,  (4) ,  (5) and (6) of section 28 of the 
merit of principal Act, the followkg sub-section shall be substituted, name- 
section ly:- 
28. \ 

\ "(2) The Executivje Council may make new or additional 
Statutes or may amen4 or repeal the Statutes; but every new 
Statute or addition to the Statutes or any amendment or repeal 
of a Statute shall require the previous approval of the Visitor 
who may sanction or dtsallow it or return it to the Executive 
Council for further consideration.". 

Amendment 4. For sub-sections ( 4 ) ,  (5'), (6) and (7) of section 29 of the prin- 
of sect1011 29- cipal Act, the following sub-sections shall be substituted, nme1y:- 

"(4) Where the Executive Council has rejected the draft of 
an Ordinance proposed by the Academic Council, the Academic 
Council may appeal to the Visitor who may pass such order 
thereon as he thinks fit. 

(5) Every Ordinance made by the Executive Council shall 
be submitted, as soon as mtiy 'be, to the Visitar who may within 
two months from the date of receipt thereof disallow any such 
Ordinance or return it to the Executive Council for further con- 
sideration. 

(6) The Visitor may, by order, direct that the operation of 
any Ordinance shall be suspended until he has had an opportu- 
nity of exercising his power of dirsallowance, and any order of 
suspension under this sub-section shall cease to have effect on 
the expiration of two months from the date of such order.". 

Amend - 5. In section 31 of the principal Act, the proviso to sub-section 
merit of (3) shall be omitted. 
seation 
81. 

Subsfi t u- 6. For section 34 of the principal Act, the following section shall 
tion of 
new scc- be substituted, namely: - 
tion for 
section 34. 

hnnwl  "34. The annual report of the University shall be prepared 
report. under the direction of the Executive Council and shall be sub- 
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mitted. to the Visitor on or before such date as p a y  be prescribed 
by the Statutes.". 

I 
I 

7. In section 35 of the prijcipal Act, sub-section (3) &all be Arnend- 
omitted. men t of 

I serction 
1 35. 

8. In secticm 38 of the prinqipal Ad ,  in sub-section (2), the words 
m t c d  beginning with ": provided that" and ending with "meeting of the section 

Court" shall be omitted. 3 8. 

0. Notwithstanding anythink contained in 'the principal Act, the Amend- 
Statutes of the University shall be amended as fallows:- mmt of 

Statutw. 
I 
I 

\ ( i )  in clause (2) of statute 4, the word "~rdinarily'~ shall be 
omitted; I 

! 

(ii) in Statute 5,- I 

'(a) for clauses ( I ) ,  (2) and (3), the following c l a w s  
shall be substituted, nam4y:- 

" (I) The Treasure: shall be appointed by the Eaecu- 
tive Council and shall'be a whole-time offlcer of the 
University. 

(2) The terns and conditions of service of the Trea- 
surer shall be such as may be prescribed by the Ordi- 
nances."; 

(b )  in clause (5) l- 

(A)  in sub-clause ( a ) ,  the words "and the Court" 
shall be omitted; 

(B) in sub-clause ( d ) ,  for the word "convene", the 
-word "attend" shall be subsiituted; 

(iii) in Statute 6, after clause (3), the following clause shall 
be inserted, namely: - 

" ( 4 )  (a) The Registrar shall have power to take disc& 
plinary action against the employeks belonging to the minis- 
terial staff and to suspend them pending inquiry, to admin- 
ister warnings to them or to impose on them the penalty of 
censure or the withholding of increinent: 



Provided that no uch penalty shall be imposed unless \ the person concerned $as been given a reasonable opportu- 
nity of showing cause aiainst the action proposed to be taken 
-in aegard 40 >him. 1 

( b )  An appeal shah lie to the Vice-Chancellor against 
any order of the Registrar imposing the penalty of the with- 
Qo1dirngiof:increment. ';: 

(c) In a case where the inquiry discbses that a punish- 
ment beyond the powers of the Registrar is called for, the 
Regi~f ar ;shall, wposr .,epa&usion .of the .inquiry, ..make a ~se- 

. .. port t~ ,$be 'Vice-Ckan~e~lor; aloqg wibh -his recomnendations, 
for such action as the Vicp-Chancellor deems fit;."; 

(i@$ \far rS2latute 18, We f 0110iinzrg. Statute .shall ,be;sdbstituted, 
namely : - 

The Court. "8. (1) The Court shall consist of the f@Ibwing members, 
namely: - 

, (a) the Chancellor, gx oficio, 

(b) the Pro-Chancellor, ex o#icio, 

(c) the members of the % x ~ a u t ~ i w e ~ ' ~ ~ d l ~  ex +io, 

(d) three persons, being Heads of Departments of 
Stwdies or Principals ,of C~Lkges :Q£ .We University, 
,nominated by .the Visitor, 

(e) two persons, being Professors from Departments 
of Studies or Colleges of $hie Univevltiy, nominated by 
the Visitor, 

(f) two persons from abong teackers of the Uni- 
versity other than ~rofessors; nominated by the Visitor, 

(g) three representatives cif Parliament, two to be 
nominated by the Speaker -oY? the EBuse'8f "the People 
.from among 'the members thereof and. one to 'b,e nomi- 
nated by the Chairman of the Council of States from 
among the members thereof, and 

(h) thirty persons nominated by the Visitor from 
m o n g  persons who ar,e men of standing in public life 
or have special kn~wledge or practical experience in edu- 
cation or have rendered eminent services in the cause of 
education. 
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(2) All members 04 the Court, other than ex o f l k  
'members, shall hold offi4e for a term of three years. 

I 
(3) Seventeen members of the Court shall form a 

quorum;"; i 
k 

( v )  Statute 13 shall be opitted; 

(a) for the word "Coq~t!', the  words "Exeevttive Council" 
shall be substituted; 

? 

(6) in sub-clause (a) the words "through the Executive 
douncil" shall be omitted; 

(6)- irr sub-clause- (b)+ the wocdfs "on, the recommenda- 
tion of the Executive Coqncil," shall be omitted; 
(vii) Bw Statute 15, the f4llowing St?S+Ait13'- irHEt'II(Fw substitu- 

ted, namely : - 
'"15. ( I )  The ~xecutive Co~ncil shall consist of the £01- 

cutive lowing members, namely: +- Council. 

(a) the vice-~haniellor, ex  oficio, 
(b); seven persons \nominated by the Vtsitor, and 
(e)  m e  person n&inated by the Cue£ Rector in 

his discretion. 

(2) All members of t h i  gxecufive Cbunc'il, other than 
ex ojeEcw members, shall hold; office for a. term of three years. 

(3) Five members of the ExeMfve CoWell shall form 
a qumu~." ;  

(a) in clause ( I ) ,  for the wprd "Court", the word "Visi- 
tor" shall be substituted, and the wbrds "hot otherwise pro- 
vided for" shall be omitted; 

(b) in clause (2) ,- 
( A )  for sub-clause (ii) , ',the following sub-clause 

&a-11: be. subistitat . . . . . . . . .  ed ............. nafneljr: & . . .,> & :~ -,. .., .- . .... ....... . . . . . . . . . . .  

" (ii) to. appoint lne.in6ers of the- adhiinistrative 
staff;"; 
(B) after sub-clause (ii-A), the following sub-clause 

shall be inserted, namely: - 
"(ii-B) to regulate and inforce dfscipline among 

members of the teaching, administrative and minis- 
terial staff of the University in accordance with 
these Statutes and the Ordinances;"; 
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I 
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I 

I I (C) in subclaus (viii), the words ", otherwise than 
by an act of the Cou \ t" shall be omitted; 

(D) in sub-clause (xii) , the word "and" occurring at 
the end shall be omit \ ed; 

(E) after e (xii), the following sub-clause 
a >  shall be 

"(xii-A) to de{egate any of its powers to the 
Vice-Chancellor, tqe Registrar or such other officer 
or authority of thb University or to a Committee 
appbinted by it as it may deem fit; and"; 

I 

1 . , (ix) in Statute 18,- ! 

(a) in item (i), the dprds "the Court ocr" shall be 
omitted; ! 

-. i 
(b) in item (x), fo r  :the word "Cmt",  the words 

,".Executive Council" shall be substituted; 
.*. - * 

( x )  in Statute 19A,- I 

, $ I  (a) in clause (1) ,- 
(A)  for item (iv), the following item shall be s u b  

tituted, namely: - 
" (iv) one person who is not an employee of the 

University, appointed by the Executive Council;"; 

(B) item (v) shall be omitted; 

(b) in clause (2), for the word "Three", the word "Two" 
shall be substituted; 

(c) in clause ( 4 ) ,  the words "In the absence of the Vice- 
hancellor, the Treasurer shal  pregde at a meMng tEi%?-i%Z" 

shall be omitted; 

(xi) in Statute 25A,- 

(a )  in clause ' (2), for thp words "contained in the terms 
- of his appointment,", the w ~ r d s  "to the contrary contained 

in the terms of his contract of service or of his appointment" 
shall be substituted and the. proviso shall be omitted; 
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' ( b )  after clause (Z), the f llowing clause shall be in- 
serted, namely: - 

I " (3) (a) Notwithst ding anything contained 
in the terms of his contrac 4 of service or of his appoint- 
ment, the Executive council shall be entitled to dismig 
a teacher on grounds of mTscondud, but save as afore- 
said, the Executive Council bhall not be entitled to deter- 
mine the employment of aiteacher swe for good cause 
and after giving three montjps' notice in writing or pay- 
ment of three months' salary in lieu of such notice. 

(b)  The determination; of a teacher's employment 
shall require a two-thirds inajority of the members of 
the Executive Council present and voting. 

(c) The Vice-Chancellok may suspend a teacher 
against whom any misconduct is alleged and shall report 
the case to the next meeting of the Executive Council, 

I but before any orders for dismissal are passed, the 
teacher shall be informed of the allegations made against 
him and shall be given a reasonable opportunity of 
making such representations to the Executive Council 
or to any Committee thereof appointed for the purpose, 
as he may desire to make. 

(d) Any dismissal on the ground of misconduct 
shall take effect on the date on which the teacher was 
first suspended. 

I 

A I ,  

I (e) Before a notice is @yen a r  payment is made to 
the teacher under sub-clause (a), he shall be informed 
by the Executive Council of the cause of the action pro- 
posed to be taken against himjand shall be given a rea- 
sonable opportunity of making such representations Bo 
the Executive Council or io any Committee thereof a p  
pointed for the purpose, as he may desire to make. 

I (j) Notwithstanding anythijng contained in the 
Statutes, the teacher m y  at b y  time terminate his 
employment by giving the E$ecutive C m i l  &ee 
month' notice in writing."; 

(Si) Statute 28 shall be omitted. 

10. (1) Every person holding office as a member of the Courb or T,-- 
the Executive Council, as the case may be,;immediately before the :;:$- 
20th day of May, 1965, shall on and from the said date cease to hold ,imd. 
office as such: 



I 
i Prodded' th.atl w h f e  am3 sdpi person ~ e f & ,  f w e ' t a t e l y  before 
I such date, any other office in the Univemity, nofiihg c t ~ t a b e d  in 

this subsention shaU be constxu)~ to affect his continusnce in suoh 
I other OPD~J 

i 
I (2) U&il the Gouwt is consti.tpted in aecocdance with the provi- 
I silons of seetian 2, read wicth c$a.+e (iv) of seetion 9, or the Execu- 

tive Cauneil~ is, constitiut.ed i a  a&or&anoe with the prwisions of 
clause (vii) og section 9, the ~ i s i t q r  may,, by general or special. order, 
direct any officer of the Universitb to. exercise- the powers and per- 
form the duties conferred or irnpo$ed by or under the principal Act 
as amended by this Act on the ~ t u r t  or the Gxecutive Council, as 
the case may be. 

\ 
I 

Repeal 11. @)- f i e  Alfgarh Muslim ~ n t & r ~ i t ~  (AmendhentJ. Ordinance, a of 1965. 
I and 1965 is hereby repkale& 

naving. 
(2) Notv?&hstmn&mg m h  ~epeal,'. anykhing done @r any action 

taken m&-the sravid Qrfii~ancie shlatIr1 be deem& tlo have been done or 
taken uadm this: as: if t h i ~  Act had, cmn%emced om the 20th day 
of Map, 1869 


